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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.
OA.70/92 with MA.1819/94 and OA.71/92 witn MA.1821/94
New Delhi, dated this the 12th of August, 1994

Shri N,v. Krishnan, Hon. Vice Chairman(a»

Shri C.gJ. Roy, Hon. Member'’gJ)

1. QA 92
1. Shri Jembuy s/o Shri Babu Lal
2, * Ramavtar " Ramji Lal ’~
3, * Gej Raj " 7 Hari Singh , .
4, " Radhakishan * Narain
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19, » Ramesh " Oharmy
20, » Sujan " Der Karan
21 Kalu Ram " Shyas Lal
22. Phalad » Rem Dhen o Applicants

All were working gs C/L Gengman/Laboyr der
Anol:}pnt Enpinesr, Ubstorngﬂniluly. 8.331:011
and /o c/o Sunil Geners) Store, Mahroylg Road,
Raj Nagar, Palam Colony, Neu Delhi-4S

2, DA n/92

1. Shri puran 8/0 Shri mogy -

2. *  Biphal *  Ram Lal -
Se @ Rajender *  Ramdev I
4. " potg Rem - " Magl Ram

S, - Gengai Shai = Jhavaria

6. " Kalyan *  Arjun

7. * Mool Chend *  Llels
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8, Shri Sarvan s/o Shri Ram Phool

9, * Ram Kishan " Semray
10. " Rohar Singh " Daroli
1. " Chaju Ram " Kanchen
12. " Pohar Singh * Nanva
13, Chaju Ram " Gangs Ram
14, & Giri Raj " Ram Kumar
45, " Bhanwar Lesl " Ramji Lal
16, " Ram Bharosy . Ram Shail
17. " Pengal " Khyall
98, " Sohsn Lal " moti Lal
19, " Atar Singh " Umed
20, " Amar Singh " Mangtum
29, * Mti Rem » Umed
22, " Lal Chand " Pnrbh-tl i
28. " Khaniys _,.‘_;"' “Rem Shal
24, " tunshi Lal © % — tal
26, " Arjun . Pimbhu
_26. =" Kesav -8 f;:;;ﬁ.ri'ﬂan N
T “fishan  * eiriREy
28, " Rem Gopal . - ..—Ram Ch.-d.r
29, -~ Jagdish L ~Kanhan
30, " Chatl " Swwuants

Enginesr. (Pw1-BKi ), uestern. Rsl , d]
= p_8-30, -Hire Pel Aswy ichau Roady -
 fh%“'in3¢uﬁnt_;;g§h_‘
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in both OAs.
Versus

Union of India, through

4. The General Manager
Uestern Railuay
Church Gate, Bombay

2. The D1, Railway Panagsr
Uestern Rallwvay
Jaipur

3. The Secretary
Railway Board
Rail Bhawan
New Delhi

4., The Assistant Enginesr
Uostern Railuay
Bandikul

By Shri Romssh Gautam, Advocate in both Olds.
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All wers working as C/L Gangman under Aooi;;:ut
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S Ry shri V. p.5harma, Advocate for all ths applicaﬂ“

.o Respondents
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» : (0A 70 & N/92) ‘
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’ 0 RDER (Oral)
(8y Shri W.V.Krishnan, Hon'ole Vice~Chairmen(A)

Both these OAs are ltctoq for directicn today.

When they were taken up, the lonia'i counsel for both
parties agreed that these OAs may be disposed of

finally as a similar matter (DA 2441/91) Netres & Ors,
Vs. General Manager, Uestsrn Railway & Ors., wes ois-
posed of on 26.5.54. 1In vieu of this submission, both
the OAs are being disposed of, following the judgement
';»jn tho cass of uatraa & O:QA(oupra)'j"“* S
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2. ’l’m—ptayer ‘Df “the cpplicanta h to direct tha
tupondonts to comidcr thn for r’qnhrhttiorﬁ

i bt 2l e

'", thnir urvicea as p_er Railuay Board' letter dated | .

11.9.86, jn prof.ronco to: 3aniar and outeidcr; md
also that tho respond snts be directed to inqago “thea

in preference to the juniors and outsiders,

} Jhuof‘ore, follouing “the »ordoro panod e that
case, we dispose of these OAs with a direction to ths
respondente to include the names of such of those appli-
m.n the criteris novw, haviang acquired tem-
porary status and to include the names of the epplicants
in the Live Casual Labour Register in sccordancs with
Railuay Board®s circular:dated 28.8,67 (Annexure A=13)
and finally to engage those epplicant a8 casual labours
as and vhen nesd arises in accordance with their .;nlority

in that Register. Us make it clear that the aspplicants

may give a repressntation to t he authority concerned
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vithin a period of one month from the date of
receipt of this order to the effect that they do
satisfy all the conditions in regard to theis
eligibility in accordance vwith Railuay Boarols

circular dated 28.8.87. Let e copy of this order be
placed on both the files,

A, MAs for vecation of stay have become infruc-
tuous and therefore dismissed,
L]
(c.3. Roy; (N.V.Krishnan)
member (J Vice-Chaxrnan(n)
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